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THE MINISTER OF STArE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RESOURCES (SHRt P K 
THUNGON). (a) The NCR Planning Board has been 
constituted under ,the National Capttal Region Planl1lng 
Board Act. 1985 for the development 01 the National 
Capital regIOn and for coordlnatlflg and monitoring the 
Implementallon of such plan for evolVing harmonized 
pollaes 'or the control of land-uses and development 01 
Infrastructure In the Naltonal Capital Region so as to 
avOId any haphazard development thereto_ 

(b) From 1 485 to 31 394 the NCR Planning Board 
released loans agreegatlng to Rs 87 35 crores for both 
ongoing and new schemes the corresponding Investment 
on the part of the State Governments of Haryana Uttar 
Pradesh & Rajasthan betng Rs 73 19 crores In add Ilion 
the Board releaSed As 4 00 crores towards the 
development of 3 counter magnet towns namely Patlala 
In Punjab. Gwalior tn Madhya Pradesh and Kola ,n 
Rajasthan. whereas the States contnbullon was Rs 78 
lakhs 

With effect form 23 1 89 the NCR Planning Board has 
brought Into force regional Plan-2001 Under this Plan the 
NCR Planning Board has approved an Eighth Plan 
Investment Programme amounhng to Rs 4342 crores oul 
of which Rs 2375 crores IS tn the Central Sector and Rs 
1967 crores In the State Sector While the Central Sector 
development programme have to be Implemented by the 
Central developmenVOepartments of Surface Transport 
Railways. Telecommunications Power and Waler 
Resources. the State Sector programmes are the shared 
responsibility of the NCR Planning Board and the 
constituent States In order to Implement the shared sub 
component In the VIII Plan. an outlay of Rs 200 crores tn 
the form of Central ASSistance has already been provided 
by the Planntng CommiSSion With the sltpulatlon that thiS 
amount would be matched by the State Governments 10 

accordance With the Investment programme prepared py 
the NCA Planning Board 

Attack on Civil Secretarial 

1107 SHAI PANKAJ CHOWDHARY W,flthe PRIME 
MINISTER be pleased te state 

(a) whether Kashmln militants made any allempt to 
attack CIVIl Secretartat durtng last September 

(b) If so. whelher any damage was caused to the 
Secretanat dUring the said attempt 

(c) whether the Government have taken any concrete 
steps to ensure safety of the Secretanat 

(d) If so. the details thereof and 
(e) If not. the reasons ther6for7 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER OF STArE 
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY 
(SHRI BHUVNESH CHATUAVEDI) (a) and (b) On 
September 14. 1994. a rocket was fired by militants on 
New Secretanat bUilding In Snnagar JI hit a portion of the 
fifth floor of the bUlldmg causrng minor damage to II 
There w.. no loss of hfe or Inlury 10 any person 

(c) to (e) Setunll/ a.rrangements In anff arqund the 
Civil Secretariat have been beeten up al'ld palrolll"~ 111 the 
areas has been IntenSified ,'-

[r rans/a/lO r I 

1108 SHRI I\lAWAl KISI lE RAt 
SHRI JAGMEET ~,I' SH SAAR' 
SHRI NITI3H "111\,.,,t{ 
SHRI GUMAN MAL LODHA 
SHRI GURUDAS KAMAT 
SHRI SA RAT PATTANAYAK 
KUMARI SUSHILA TIRIY M ' 
SYRI SUSHi' CHANDRA VARMA 

Will (he IIIhmster of PLANNING AND PReGRAMME 
Itv'PlEMENT ATION be pleased to state 

(a) whether any Committee bas been consltuteq by 
the Government to study the recommendatlor)s of 
Valdyanathan Committee on Irrigation rates 

(b) If so ... helher the .(.ommUee has submtUed ,ts 
report 

(c) If so Ihe maIO recommenda'tlons thereof 

(d) whether the Government propose to Increase the 
rates of Irrigation 

(e) It so tht' details ttlereof and 

If) the reaction of the State Governments therelo? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME JMPY:MENTATION 
(SHRI GIRIDHAR GAMANG) (a) to _(I) Y.es Sir The 
Planning CommiSSion has set up a Group of OffiCials 
(GOG) under the ChairmanshIp of Secretary' Planning 
COmmission and amongst other members are the 
represen1atlves from 1M Mlf1lstnes of Water Aesou(ees 
Finance aM AgrtCufl'ure at 1he Union Go.,rem~rtI level 
and from nine malar Slates Orawn from cffferehl fflgl6M' 
of the country to go lnto the tecOl11"rnendalions made 11'1 
the Valdvanafhan Commrftee Plepert and submit 'theft 
views 0t'I the acllol'l fo be taken tWefeon TWe- GOO IS yet 
to submil Its report' 

InqUiry Into Alrcr{lJ;h at, Yelah8nk~, AIr1.orc~ { ~t8tlon 

1109 SHRI S\:ISHlL -OHAN[;)RA "J'ARMA Will the 
PRIME MINISTER Ije pfeased 10 s'tatll' 

(a) whether the InqUiry, mlo 1M c;~asn 01 a:, Avrp 
atrcraft al Yelahanka Air Force Stc¥iOf}pn MaU:h 4P. 19~1 
has strlce been completed, 

(b) If so the details thereof 

(c) whether autopsy of the dead body of the Pilot 
officer was doh~ 

(d) If so the findings of the autopsy report 

(e) whether the Government are aware that 'the 
cadets accommodated In the Avro atrcraft were In excess 
of ItS capacity and the fire "~hling vehicles reached t~e 
spot very late 




